éruuéf m"the eomimen by&enedplnu

bolh in. the prlnte and pulilic m at

(c) ll'lo, unda‘wlm oonditlom nnd

(d)mamuum@wanmtmm

take or havetaken to prevent any malpractices .
by the trade in the mtter ofuleol'mel‘

product:?

THE MINISTER OF S’I‘A’I‘E !N THE
MINISTRY OF STEEL AND MINES (SHR1
SHAHNAWAZ KHAN) : (a)Most of the
production of the Steel Plants both in the public
and the private sector is supplied  to actual
consumers on the basis of the priorities accorded
by the Steel Priority Committee on a quarterly
basis. The balance is distributed theough the
producers’ stockyards apread over the coyntry
to small consumers and to traders and stockists
for resale purposes. For distribution of steel
from the stockyards also there is an uniform
policy evolved by the Joint Plant Committee.

Billets are, however, supplied -only o Registered

Billet Re-rollers as per the allocation made by
the Billet Re-rollers Committee, in accordance
with an annual policy approved by Govern-
ment. :

{(b) and (c). So far as the Registered Billet
“Re-rollers are concerned the products ‘re-rolled
from billets allotted to them by the Billet Re-
rollers Committee aredistributed in accordance
with the directions of that Committee, Other.

re-rollers are frec to dispose of their production ‘

in any manner they hke

(d) A small perc:nugc of the prodnctmn of
the Steel Plants is earmarked every quarter for
distribution .to- trade. There hnorcgulatim
uﬂhermleol‘uuchmtuial However, com-
plaints have been reeeived thutmme materials
allocated “for actusl use are finding their way.
tothenpenmrkct. To.prevent such malpeac
tices, regional Offices of ‘the JIron and Steel
Oantrd%erhmbeenmuphdiifermmd
the country and. one ‘of their functions ia to

MdnmwmﬂheXmudsm'
‘;W}mmmmmw-

c.rumbyz » r o.om'

3568, SHRI MD. Ia.mwmmm?
Wﬂl ‘the Minister of LABOURANDRB:-
HABILITATION be. plened to mtc : '

{a) the aumber nfuﬂiaﬂwfthe Emphy_ea .
Provident Fund Organisation having taken car
advace to purchase cars and themﬂmnf_
thepeubm,thehdeugml‘iénaﬁdmﬂ& of pwy :
as ott the Ist Augult, 1971;

(b) whether the officials posted at Jameshed-
pur, Ranchi and ini the State of Kerala have
uken prior permission-to purchase the car; -

- (c) whether advmce for- the . vekie)u ir
allowed under the rules ; and

N C)) ﬁw.themleuinthinewd.? St

THE MINISTER ‘OF LABOUR AND
REHABILITATION (SHRIR. K, KHADIL~
KAR): (a) and (b). The Provident Fund
authotitles have. reported -that ‘the required
information is not remdily avalhb!e wlth thcm

{c) and (d). The Employees's: Provl&pnt'
Fund Organisation generally follows the
Central Government Rules on the subject.

Oluunothcl\nuhl’l'nhhghnﬁtm
" inDelbd

2584, SHRI SHASHI ntwsmN:
~ SHRT AMAR NATH CHAWLA:

Will the Minister of LABOUR AND RE«
HABILITATION be plessed to state ¢ -

(a) whether the instructors of all the seven
centres of Industrial Training, Institutes in
Ddhi have been agitating. for certain detulhd_l H

(b) ifm, the mtum ouhmdemndn

~(c) whether a}l these 'l‘rdmlm Gem hwe

‘beenﬂlmddwn:md

Gd) m»mmwamwm thh ;

._-Wme that ym ﬂf l‘@ﬂﬂ)ﬂ' N





